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IN THE CENTRAL ADMNINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

DA . 437 /90 date of decision ¢ 2-12-1902
SBetween

V. Vinayakudu : Applicant

and

1. The Assistant Superintendent
Telegraph Traffic (1/C)

&>9?”“*“$§§xTelegraph Office
'Fi&ie&Mg%EEst Godavari District

é. The Superintendent
Telegraph Traffic Division
Ra jahmundry

3. The Chief General Manager
Telecommunications

Andhra Pradesh

Hy derabad

Respondents

Counsel for tha applicant

J. Venugopsla Rao,
Advocate

Counsel for ths respondents ¢ N.V, Ramana, Standing
Counsel for Central Govt,

CORAM :
HON. MR, R, BALASUBRAMANIAN, MEMBER (ADMN,) | i
HON. MA. C.J. ROY, MEZMBzR (3JUDL.)
{Order as pasr Hon., Fr. R, Balasubramanian, Member (Admn,)
Learned counsel for ths applicant has addressed a letter
stating that this case is covered by a judgement of this
Tribunal dated 2-4-1932 in 0A.894/90, Sri Ramana appearing
for the respondents, however, pointed out that in ths prayer
in the 0A, the apslizant has challenged the order of termina-
tion which is not cousred in the said Judgemant, 0Gn this
point Sri VYenugopsla Rao stated that he limits the prayer and

urged for relief on the lines giﬁen in the judgement dated

Y

/

2-4-1982 in 0A,894/30,



"

2, Sri Ramana, however, pointed out that as of now
there is no proposzl on the part of the Department to
recruit Group-D stgff. Nevertheless, since the judge-~
ment binds on the respoﬁdents only when they embark upon
Tecruitment, we are giving similar direction as in
Judgeme nt dated 2-4-1992 in CA.894/90 viz,,

Ye direct the respondents to consider the case of
tre applicant for absorption in Gréup—D in accordance with
rules from the date the post became/becomes available
provided applicant had continucusly completed more than
one yeer seruice in the Department offthe respondents ang
further to grotect the seniority of the applicant after

Such absorption in dccordance with law,

3, The QA is disposed of with this with no order as

to costs,

(R. Bslasubramanian) g (C.3. Roy)
Member (Admn,) Member (Judl,)

dated : Decembar 2, 1992
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IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL
' HYDERABAD BENCH: AT HYDERABAL

THE HON'BLE MR. V.C.

. AND

T el —

THE HON'BLE MR.R;BALASUBRAMANIAN:M(A)

A
THE HON'BLE MK.T.CHANDRASEKHAR REDDY:M(J) - |
AND S ‘
' THE HON'BLE MR.C.J. ROY : MEMBER(JULL) . :
Dateds .- L~1992
ORDER/ FoBGMENE?
R.&./ Crkr/FTE, No.
| in.
0.4.No. l&?S’]‘ 6O i ‘
T Nor (W.P.No.. ) .
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